
 
 

 

 

 

 

 

 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO. 74/2019 

 

Tanaji Gambhire        … Appellant   

v. 

Principal Secretary,  

Environment Department  & Ors.      … Respondents  

 

REPLY AFFIDAVIT BY RESPONDENT NO. 2, SEIAA  

 

Sr. 

No.  

Annexure  Particulars Page No. 

1.  REPLY AFFIDAVIT BY RESPONDENT 

NO. 2, SEIAA 

  

2. 1 Copy of SEAC 95th Minutes of Meeting dated 

4th October, 2019 

  

3. 2 Copy of SEIAA 242nd Minutes of Meeting 

dated 21st April, 2022 

  

4. 3 Copy of SEIAA 272nd Minutes of Meeting 

dated 14th December, 2023 
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5. 4 Copy of EC dated 10th September, 2024   

 

Pune  

Date : 20-01-2025 

 

 

Aniruddha S Kulkarni 

Standing Counsel for SEIAA, SEAC  

Environment and Climate Change Department 

Government of Maharashtra 
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BEFORE l~I-IE I-ION'BLJ1= NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCI-I, PUNE 

ORIGINAL APPLICArrION NO. 74/2019 

Tanaji Galnbhire ... Appellant 

vis. 

Principal Secretary, 

Environlnent Departlnent & Ors. ... Respondents 

REPLY AFFIDAVIT BY RESPONDENT NO.2, 

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT 

AUl~I-IORITY 

I, Dattatray Suryakant Bhalerao, working as Scientist .I · & Deputy 

Secretary, Environlnent and Climate Change Departl11ent, Governlnent 

of Maharashtra do hereby state on solelnn affinnation as under - , 

~. 
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I am well conversant with the facts of the present case and I aln 

competent to swear this Affidavit based upon the records available with 

this office. 

1. It is submitted that at the very outset this respondent denies each 

avennent made in the present application which is contrary to and 

inconsistent with the averments made and facts states in the 

present reply. It is submitted that nothing stated in the application 

may deemed to have been adlnitted by this respondent unless and 

until the same has been admitted by the respondent. 

2. The present case pertains to the construction undertaken by Mis. 

Nyati Builders at two separate residential construction projects 

which are adjacent to each other by the nalne Mis. Nyati Ethos I at 

Survey No. 21 /1A+ 1B+3A/1 +3A/2+3A/3+3A/4, and Mis. Nyati 

Ethos II at Suo No. 19/5, Village-Undri, Tal. Haveli, Dist.-Pune. 

Allegation is that construction has taken place without taking prior 

EC. 

3. The total plot area of Mis. Nyati Ethos I is- 16150 SQM and Mis. 

Nyati Ethos II is - 10100 SQM. Nyati Ethos I and Nyati Ethos II 

are two separate and distinct projects constructed on different 

lands pieces situated opposite each other. The said land pieces 
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have different 7/12 extracts and government delnarcations . Both 

the proj ects have separate open space, and separate amenity space. 

4. PP Inade application on 4th June, 2019 which was considered by 

SEAC-III in their 95 th Meeting dated October 4, 2019, SEAC 

observed the following-

a) PP had sublnitted application for pnor Environmental 

clearance for total plot area of 16,150 m2, FSI area of 

17,234.48 In2, Non FSI area of 13,461".29 In2 and total 

BUA of30695.77 m2. 

b) The PP informed that they have carried out 23,316.59 

m2 construction work amounting to violation of 

Environment (Protection) Act, 1986 r.w. EIA 

Notification 2006, amended till date. 

c) The COlnlnittee noted that the PP has not applied within the 

prescribed period as per the MoEF&CC Notification dated 

14/03/2017, 8/03/2018 and concerned office Inelnoranda 

issued froin tilne to tin1e. 

d) PP also concealed the infonnation that Proposed Directions 

u/s 5 of Environlnent (Protection) Act, 1986 were issued to 

him by Environment Department vide No.Comp-2019ICR-
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17/SEIAA dt. 15.06.2019 based on the COlnplaint/Notice of 

Mr.Tanaji B. Gambhire through Advocate Nilesh Bhandari. 

In view of above, the COlnmittee decided to refer the proposal to 

SEIAA for further decision. Copy of SEAC Minutes annexed as 

Annexure 1. 

5. SEIAA considered the proposal in their 183 rd Meeting dated 

December 12, 2019, wherein as the PP relnained absent, SEIAA 

decided to defer the proposal. Copy of SEIAA Minutes annexed 

as Annexure 2. 

6. Later on 8th February, 2022, PP sublnitted fresh proposal under 

violation category under the MoEF &CC SoP notification dated 

07-07-2021. SEAC considered the proposal in their 183 rd Meeting, 

17th - 20th October, 2023. SEAC noted that the PP has sublnitted 

application under violation category for expansion in residential 

development of Nyati Ethos I for total plot area of 16,150 In2, FSI 

area of 17,234.48 m2, Non FSI area of 13,461.29 In2 and total 

BUA of30695 .77 m2. 

7. SEAC noted that-

a) As per the OM dated 07-07-2021 , the penalty cost is arrived 

at Rs. 99,84,0001-. 
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b) DaJllage asseSSlllent value is arrive at Rs . 2,46,64,573.501-. 

After deliberation, SEAC decided to recomillend the proposal for 

EC to SEIAA, subject to COlllpliance of above points. 

8. SEIAA considered the proposal in their 272nd Meeting dated 14th 

December, 2023. It was noted the ecological dalnage assessment 

and the econolnic benefits accruing as a result of the violation and 

also the penalty alnount as appraised by SEAC. Authority also 

noted the corresponding EMP stipulated by SEAC costing Rs. 

2,46,64,573.50 taking into consideration the relnediation plan and 

natural and cOlnmunity resource auglnentation plan. The 

Authority accepted the recolnlnendations of the SEAC and 

decided to grant EC subject to submission of the Bank Guarantee 

of Rs. 2,46,64,573.50 towards effective implementation of 

relnediation plan and natural and cOlnlllunity resource 

auglnentation plan and sublnission of penalty of Rs. 99,84,0001-. 

9. FU11her SEIAA directed SEIAA cell to' confinn with MPCB 

whether action has been initiated against the PP u/s. 15 r/w. Sec. 

19 of the EP Act, 1986. 

10.SEIAA asked PP regarding the provision ofRG. PP submitted that 

they have provided 1615.00 1112 of lllandatory RG on lllother earth 
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without any construction. SEIAA noted the saIne and asked PP to 

subinit area undertaking to that effect. PP submitted the same on 

12-12-2023. 

11.SEIAA asked PP to subinit undertaking regarding cOlnpliance of 

the SEAC conditions. PP submitted the saIne on 13-12-2023. 

12.SEIAA after deliberation decided to grant EC for FS : 17,234.48 

" 
In2, Non - FSI : 13,461.29 In2, total BUA : 30,695.77 In2. Copy 

of SEIAA MoM dated 14th Deceinbei', 2023 is annexed as 

Annexure 3. 

Copy ofEC dated 10-09-2024 is annexed as Annexure 4. 

13. This respondent craves leave to file any additional reply as and 

when required. In light of the above submissions~;~it -is" ;J~g~·~~lf~llY : .. 
. '", ' .' " ~ :-.,:< .. _ao' .~. .. ~~> ' .. ~: =,: ... 1., .. 

. .' '_ .. " .'. ~' ', '.. . ,,".'~ ... ;.\ .. ~ , .... - ~ l;" , 

prayed that Environment DepartInent shall/ qbi4~~~lb)7,: :::~ii'y.·_ :;;o.tCfers: . 
\. ,~:rr'}. /·~<{4:>~~·" ... ::/~ .~ :: : '. , . 

and directions issued by the Hon'ble Tribunal. : .. :~ : ''>./'' .<,.J .','; ~ 
'.. <', ~ .• - . ~. . 

' . -. ........ . 

Whatever is stated above is true and correct to tl:f~. ::··:b~kt:c.of:'):nY ·· ' 
" ' .. .. '; :,' '.~ '~~ :~ :::~ " .. ~~ .. - .... 

knowledge, ability and belief and I affinn it to be true. 

MUlnbai 
Date l~_o\-2D2S 

,&9.. 
Dattatray Suryakant Bh~lerao 

Scientist-I & Deputy. S~cretary, 
Environinent &CC DeiJa:rtrltent, 

Goveminent of Maharashtra ';. 
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NOTA 

VERIFICA TION 

I, Dattatray Surayakant Bhalerao, Scientist-I & Deputy Secretary, 

Environlnent and Clilnate Change Department, Government of 

Maharashtra, having lny office address at room no. 217, 2nd floor, 

Mantralaya, MUlnbai - 400 032 do hereby verify and declare that the 

statelnents Inade in the aforesaid paras are true and correct to the best of 

Iny knowledge and infonnation and I believe the same to be true and that 

no lnaterial is has been concealed therefroln. 

Solemnly affirmed on this 11 +h day of"Jql'l't'!j' 2025 at Mumbai. 

. . ~ 

IAL 

d6=? 
Dattatray Suryakant Bhalerao 
Scientist-I & Deputy Secretary, 

Environlnent & CC Department, 
Govemlnent of Maharashtra 

BEFORE ME 
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16. P-16 SIA/MH/MIS/249450/2022 Residential cum commercial construction project 

by MAHANAGAR REALTY 

 

Representative of PP Mr. Singh was present during the meeting  

It is noted that, the PP has submitted the application for expansion in Environmental 

clearance for total plot area of 23734m2, FSI area of 82551.42m2, Non FSI area of  

32548.58m2 and total BUA of  1,15,100.00m2.  

 

Brief information of the proposal is as below: 

1 Proposal Number SIA/MH/MIS/249450/2022 

2 Name of Project 

Residential cum commercial Construction 

project at Dhankawadi by  

Mahanagar Realty 

3 Project category 8a (B2) 

4 Type of Institution Private 

5 Project Proponent 

Name Mahanagar Realty 

Registered 

office 

address 

San Mahu Complex, 6th floor, 5 

Bund Garden Road, 

Opp. Poona Club,  

Pune -411001 

Contact 

Number 
020- 66006306 

e-mail 
asif.lukade@goelgangadevelopmen

ts.com 

6 Consultant 

As the EMP was prepared by PP and 

appraised by SEAC for total proposal, no 

fresh EMP and appointment of consultant is 

required.  

7 Applied for Balance EC 

8 Details of previous EC 
Previous EC vide no. SEIAA-EC-

0000002007Dated 14/09/2019  

9 Location of the project 

CTS No. 373 (Part), 375,376,377(Part), 378 

(Part), Survey No. 19A/3ADhankawadi, Satara 

Road, Pune- 411043 

10 Latitude and Longitude 
Latitude :18°28‟13.16"N 

Longitude: 73°51‟30.72"E 

11 Total Plot Area (m2) 23734 

12 Deductions (m2) 1125 

13 Net Plot area (m2) 22609 

14 Proposed FSI area (m
2
) 82551.42 

15 Proposed Non FSI area (m
2
) 32548.58 

16 Total BUA (m
2
) 1,15,100.00 
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17 
TBUA (m2) approved by 

Planning Authority till date 

94945.38SQM as per the sanction plan no. 

CC/2430/2018  dated 2
nd

November 2018 and 

1,15,100 sqm as per IOD vide no. . 

CC/3706/2021 dated 24/02/2022 

18 Ground coverage (sqm) & % 9240 sqm  

19 Total Project Cost (Rs.) 262.04 Cr 

20 
CER as per MoEF& CC circular 

dated 01/05/2018 
Activity Location 

Cost 

(Rs.) 
Duration 

 CER Activity will be done as and if required as directed by SEAC. 

21 

Details of Building Configuration: 

<Please use following legends: Floor = F , Parking = Pk, Podium = Po, Stilt 

=St, Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> 

 
Previous EC/Existing 

Building 
Proposed Configuration Reason for 

Modificatio

n /Change  
Bldg. 

Name 

Configura

tion 

Ht. 

(m) 

Bldg. 

Name 

Configur

ation 

Ht. 

(m) 

 A 3B +P+21 69.70 A 
3B + P 

+21 
69.70 

No Change  B 3B+P+21 69.70 B 
3B + P 

+21 
69.70 

 C 3B+P+21 69.70 C 
3B + P 

+21 
69.70 

 D 

1B+G 

+Mezz + 

5P+29 

99.90 D 

1B+G 

+Mezz+ 

5P +26 

99.83 

Changes 

due to 

changed 

market 

situation 

 

Comme

rcial at 

Buildin

g D 

Part of 

Bldg D 
6.00 

Commer

cial at 

Building 

D 

Part of 

Bldg D 
6.00 

No 

Change 

 

Comm

unity 

Prayer 

Hall 

G  12.43 

Communit

y Prayer 

Hall 

G  12.43 No Change 

22 Total No. of Tenements 479 tenements + 9 Shops 

23 Water Budget Dry Season (CMD) Wet Season (CMD) 

  Fresh Water 220 Fresh Water 220 

  Recycled 169 Recycled 111 

  HVAC 0 HVAC 0 
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Swimming 

pool 
6 Swimming Pool 6 

  Flushing 111 Flushing 111 

  Total 369 Total 331 

  
Wastewater 

generation 
309 

Wastewater 

generation 
309 

24 

Water Storage 

Capacity for Firefighting   / 

UGT 

UGT - Domestic water tank :371.40 KL 

Fire water tank : 300 KLD 

25 Source of water Pune Municipal Corporation 

26 Rainwater Harvesting (RWH) 

Level of the 

Ground 

Water 

Pre-Monsoon– 10.00 m  

Post-Monsoon– 3-5 m  

  

Size and no 

of RWH 

tank(s) and 

Quantity: 

NA as no tank is proposed 

  

Quantity and 

size of 

recharge 

pits: 

15, Size- 0.2 m X 0.9 M 

  

Details of 

UGT tanks 

if any: 

As per point no. 24 

27 Sewage and Waste water 

Sewage 

Generation 

(CMD) 

319 CMD 

  
STP 

technology 
MBBR 

  
Capacity of 

STP (CMD) 
150 CMD and 210 CMD 

28. 
Solid Waste Management 

during construction phase 
Type Quantity Treatment / Disposal 

  Dry Waste 16 KG 
Through authorized 

vendor 

  Wet waste 24 kg 
Organic waste 

composter 

  
Construction 

waste 

1% of 

raw 

material 

For filling on same site 

29. 
Solid waste Management 

during Operation phase 
Type Quantity Treatment / Disposal 

  
Dry Waste 

Kg/day 
461 

Through authorized 

vendor 
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Wet waste 

Kg/day 
675 

Organic waste 

composter 

  
Hazardous 

waste 
NA NA 

  
Biomedical 

waste 
NA NA 

  
E- waste 

Kg/year 
1336 

Through authorized 

vendor 

  
STP sludge 

Kg/day 
19 

Organic waste 

composter 

30. 
Green Belt 

Development 

Total RG area (m2) 2760.90 

Existing trees on plot 44 

Number of trees to be 

planted 
376 

Number of trees to be 

cut 
16 

Number of trees to be 

transplanted 
15 

31. Power requirement Source of power supply MSEDCL 

  
During Construction 

Phase (Demand Load) 
75 KW 

  
During Operation phase 

(Connected load) 
5609 KW 

  
During Operation phase 

(Demand load) 
2551 KW 

  Transformer 630 KVA X 4 Nos.  

  DG set 400 KVA X 1 Nos. 

  Fuel Used Diesel 

32. Details of Energy Savings Details 
Savings 

(KWH/annum) 

  Solar PV panels 102600  

  Timer Logic Controller 131291 

  
Electronic V3F drive for 

lifts 
114362 

  Solar Water Heater 501120 

33 Environmental Management Type Details Cost (lakhs) 
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plan budget during 

construction phase 

Capital 

Erosion control, 

Site Safety, 

Site Sanitation, 

Disinfection & 

Health check up, 

Environmental 

Monitoring 

10.0 

O & M cost 

Erosion control 

Site Safety 

Site Sanitation 

Disinfection & 

Health check up 

Environmental 

Monitoring 

1.0 

34 

Environmental Management 

plan budget during 

construction phase 

Component Details 

Capital 

Cost 

(Lakhs) 

O & M 

Cost 

(Lakhs) 

Storm 

Water 

Network upto 

final disposal 

point 

  

Sewage 

Treatment 

Installation of 

STP 
94.00 18.00 

Water 

treatment 

Disinfection 

treatment 
-- -- 

RWH 
Bore holes and 

pits  
11.00 1.00 

Swimming 

pool 

Construction 

& Equipment 
  

Solid waste 
OWC 

Machine 
25.00 12.36 

Hazardous 

Waste 
-- -- -- 

E waste -- -- -- 

Green belt 

developmen

t 

Plantation of 

trees and 

Maintenance 

64.00 3.70 

Energy 

Saving 

Solar 

Equipment 
124.0 7.9 

Environmen

tal 

Monitoring 

Monitoring 

and analysis 

of air, water, 

soil & noise 

- 1.60 

Disaster 

Managemen

t plan 

Fire Fighting 

System 
178.0 9.40 
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35. Traffic Management Type 
Required as 

per DCR 

Provid

ed 

Area of 

parking 

(m
2
) 

  4-Wheeler 909 1094 13675 

  2-Wheeler 1245 1550 3100 

  Bicycles 685 691 691 

36 

Details of Court 

cases/litigations w.r.t. the 

project and project location if 

any 

Attached as Annexure 

 

Deliberations :- 

PP stated that, they have received earlier EC vide letter dated 14/9/2019 for total BUA 

94945.38 Sqm. PP further stated that, there is no change in the project and construction done 

on site is as per earlier EC.  PP stated that there is only inter change in the approved area, PP 

stated that due to UDCR Now the area which was considered in Non-FSI area is considered 

in FSI area therefore applied.   

Since already EC was granted to project SEAC3 has not appraised the project. 

During discussion following points emerged: 

1. PP to submit the undertaking regarding there is no change in project. 

Decision: - 

After deliberation, Committee decided to forward the proposal for 

Environmental Clearance to SEIAA, subject to compliance of above points. 

 

********* 

 

17. P-17 SIA/MH/MIS/6 9757/2021 Proposed Project by Gini Citicorp Realty LLP at 

Kiwale by GINI CITICORP REALTY LLP 

 

Representative of PP was present during the meeting along with Environmental 

consultant M/s. Pollution & Ecology Control Services (PECS) 

It is noted that, the PP has submitted the application for prior Environmental clearance 

for total plot area of 70250m2, FSI area of 199360.25m2, Non FSI area of 82660.69m2 and 

total BUA of  282020.94m2.  

 

Brief information of the proposal is as below: 

Proposal Number PARIVESH NO.: SIA/MH/MIS/69757/2021 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), MAHARASHTRA)

To,

The Director
 NYATI BUILDERS PRIVATE LIMITED
"Nyati Unitree", East wing, 5th Floor, Nagar road, CTS No.
1995(B+C)+1996B, Yerwada, Pune  -411006

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/MH/INFRA2/442271/2023 dated 29 Aug 2023. The particulars of the
environmental clearance granted to the project are as below.

1. EC Identification No. EC24B038MH169795
2. File No. SIA/MH/INFRA2/442271/2023
3. Project Type Expansion
4. Category B
5. Project/Activity including

Schedule No.
8(a) Building and Construction projects

6. Name of Project “Nyati Ethos-I”
7. Name of Company/Organization  NYATI BUILDERS PRIVATE LIMITED
8. Location of Project MAHARASHTRA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 10/09/2024

(e-signed)
Pravin C. Darade , I.A.S.

Member Secretary
SEIAA - (MAHARASHTRA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B038MH169795     File No. - SIA/MH/INFRA2/442271/2023    Date of Issue EC - 10/09/2024        Page 1 of 11
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Digitally signed by: Shri Pravin C.
Darade , I.A.S.
Designation: Member Secretary
Date and Time: 9/10/2024 12:52:21 PM

Signature Not Verified
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